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Statutory   Auditor's   report   on   Super 

Bazar 

2847. SHRI O.P. KOHLI: Will the 
Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state: 

(a) whether the statutory auditors in 
the Super Bazar have rendered any report 
on (i) non-recoverable amounts out-
standing against the borrowing depart- 

ments, (ii) damaged goods for non sale-
able goods and (iii) amounts outstanding 
against the employees of super bazar on 
account of shortages/pilferages etc.; 

(b) if so, the details thereof and the 
action taken thereon; and 

(c) how much money is locked up with 
the borrowers, with the employees and in 
the damaged goods/unsaleable goods and 
what steps have been taken by the super 
bazar to realise the outstanding amounts 
and to get rid off the damaged/unsaleable 
goods so as to know the true state of 
financial status of the bazar? 

THE MINISTER OF FOOD AND 
MINISTER OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI DEVENDRA 
PRASAD YADAV): (a) The Statutory 
Auditors of the Super Bazar have submit-
ted their report for the year 1994-95, 
which is yet to be accepted by the General 
Body of the Super Bazar. The Auditors 
have, inter alia, indicated that a part of 
the sundry debtors against credit sale is 
doubtful. The have, however, not said 
that it is non-recoverable. 

(b) and (c) According to the Audit 
Report, details in this regard as on 
31.3.95 arc as follows:— 

(Rs. in lakhs) 
(i) Outstanding       bor- 912.29 

rowing 
(ii) Damaged stock 1.71 

(iii) Old/slow       moving 1.86 
stock 

(iv) Shortage/pilferage 31.12 
by employees during 
the year 1994-95 

It has also been reported by the Super 
Bazar, that they are making efforts to 
recover credit- sales outstanding, taking 
steps for disposal of damaged/slow mov-
ing stocks and conducting enquiries for 
recovery of shortages from the concerned 
employees. 


